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12 NOON

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

LAND OCC I'M 1oN MOVEMENT IN
DIFFERENT PARTS OF ‘till-
COUNTRY

SHRI DAHYABHAI V. PATEL (Gujarat)
: With your permission I beg lo call the
attention of the Prime Minister to the land
occupation movement in different parts of
the country and the situation arising
therefrom.

SHRI BHUPESH GUPTA (.West Bengal
The Prime Minister was sitting till now. The
question is very important and this is a
matter in which the Government should
speak at the highest level. I am not casting
any aspersion on anybody.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE. DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI K.
C. PANT) : The Government are aware of the
agitation launched by some political parlies
in the form of forcible occupation of land,
public as well as private, in different parts of
the country. Government are already
committed to a programme of effective and
speedy implementation of land reforms,
including enforcement of laws relating to
ceilings, allotment of surplus land to the
landless giving preference to the weaker
sections of the community, and strengthening
existing legal provisions in regard to security
of tenure, fair rent, etc. Hence Government
are of the view that such agitations are
uncalled for and any defiance of law will
require to be dealt with firmly. The State
Governments are maintaining dM vigilance
and are taking appropriate steps to deal with
the situation. Information regarding action
taken by State Governments is awaited,

SHRI DAHYABHAI V. PATEL : I be-
lieve the Government is aware of the violent
activities of some of the people instigating
the land grab movement like the murder of
Sardar Basant Singh in Punjab, the shooting
of people in Assam, the hanging of the head
of a landlord at his doorstep, etc. What
action do the Government
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propose to take in this matter ? Will the
Government take deterrent action to prevent
such lawlessness in this country ?

SHRI K, C. PANT : My friend referred to
some ghastly crimes and all action under the
law will be taken against the perpetrators of
such crimes.

SHRI A. G» KULKARNI (Malta
rashtra): May I know from the Government
whether the present land-grab movement is
an outcome of the utter frustration. . .

SHRI BANKA BEHARY DAS (Orissa) :
Yon have made it land occupation. Sir.

MR. CHAIRMAN : You may give your
version.

SHRI A. G. KULKARNI: ...faced by the
landless, particularly in the rural areas and may
I knew whether the Government knows that
even in the North Indian States till now the
tenancy laws are not implemented and
loopholes are 'created in the implementation of
the ceiling law-, where funny things like even
a mechanised farm having one tractor is lull
out of the Land Ceiling Act ? May 1 know
whether the Government will evolve an all-
India pattern of the land ceiling laws and
implement them and see that they are properly
implemented ? Last year in the Chief
Ministers' Conference, the Prime Minister and
the Chief Ministers agreed that within a year
positive steps would be taken to implement the
land ceilings. One year has elapsed. Will the
Government assure that those assurances given
by the Prime Minister and the Chief Ministers
will be honoured and land will be distributed
by that period promised ?

In this connection, when the Government
says that they aie going to maintain law and
order, they should do it but the loopholes are
there in the Act in the name of personal unit.
Unless a family unit is attempted, the hunger
for land cannot be mitigated. May f know
whether the Government will also see that
family unit is maintained and they will also see
that all the States enact such laws and
implement them ? The last point I wanted to
know was this. Ultimately, will the
Government take
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a lunger perspci :ive because, Sir, what we
have got is 35 ci ores of acres of land avail-
able whereas there are 45 crores of people
constituting the I ural families. So this pro-
blem cannot be solved only by an equitable
dustributioi of this available land Also the
land s lould be put to industrial use and steps
5 unild be taken to set up industries in th rural
areas. Otherwise this problem wi! again
and,again come up demanding a soljtion,
because one acre or two acres to a family will
not solve the problem. May ) know, Sir, from
the Government whethe all these aspects will
be kept in view b\ them while giving advice
to the Chief IS misters and whether they will
honour their own commitments given at the
Chief M nisters' Conference ?

SHRI K. C. I ANT : Sir, my hon. friend has
rightly drav n attention to the need to go to the
root o this problem in this country which
cannot be just an equitable distribution of lar
1. And there can be no two opinions at least
among those sitting on this side of I le House
on the need and desirability of t iking various
steps to ensure security o tenure, fair rent,
strict enforcement of ceilings and giving
consideration to land ess labour, particularly
to the Harijans an Scheduled Tribes. (Inter-
ruptions) All I iese things we are committed to
as [ h ive said in my main Statement, and we a
¢ trying our level best to bring this abou' Now
there are obvious limitations so f ir as the
States are concerned up to wl ich we can go.
After the nieetmg, to which my hon. friend
referred, the Prime Minister has, in fact,
written twice to all the Dhief Ministers laying
particular emphasis on the need to implement j
land reform mi asures quickly. She has gone
into the various measures that were agreed
upon an. has emphasised the need to bring this
alout quickly in order to tackle the problem of
rural unrest. But iheiu Sir, the v hole proeess
should be a lawf&l process I ncl should be
done peacefully, and shout 1 be done by the
Assemblies and Parlia nent through enacting
the necessary laws i ml by implementing those
laws.

Now the otl'ir particular question to which
my hon. riend referred is the question of
how mu h population the land can bear.
whe*her tie land is enough to be distributed
to each and every landless per son.
Obviously, Sir, if the portions of land
L34RS/71—5
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which we distribute are so small that they do
not constitute economic holdings, then we are
not really solving the problem and, therefore,
I fully accept his thesis that industries must
side by side come up in the rural areas so
that the industries on

the land and the other activities which these
will generate will together provide employment
and means of livelihood to all our people.

i CHI 1 T A BASU (West Bengal) :
Sir. according to an estimate made by the
General Secretary of the Samyukta Socialist
Party, there 15 crores of acres of Government
tallow land and 5 crores of acres of private
surplus land in different parts of the country
and they are beyond the ceiling laws now
current in the country. Now, Sir. this
automatically proves, that ihc Government's
policy to implement the land reforms is not
satisfactorily imple-mented. As a matter of fact.
Sir, I know it from my own personal
experience that large tracts of land are still
being illegally retained by the erstwhile
zamindars, and e\en it is now known today
that Central Ministers and monopoly houses
are also retaining huge portions of land
illegally and beyond the ceiling limits
prescribed.

That being the case it is in the fitness of
things that the people of this country in order
to implement the Government's policy of dis-
tributing land to the landless peasants are
occupying the land. This is justified and I
think this is a democratic movement. In view
of this fact will the Government thank the
people, thank the Communist Party, the SSP
and the PSP for really helping the Government
in implementing the basic policy of the
Government with regard to land ? Instead of
that they have now let loose repressive
measures. Sir. today's newspapers say that
about 6,000 people have already been arrested
and there has been one firing in Bihar. Many
more repressive measures are going to be let
loose on these land occupiers who are quite
justified and democratic. Tn view of this may
I know from the hon. Minister whether he will
take immediate steps to regularise the
possession of the land occunied bv the
peasants, reduce drastically the land ceiling,
stop all renressive measures to suppress the
land occupation movement and convene
immediately a conference of the Chief
Ministers of the States in the light
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of the present position so that the State
Governments can take appropriate action in the
light of the movement now going on in the
country and distribute the lands to the peasants
and landleasi agriculturist® through popularly
elected committees and initiate measures to
remove the loopholes in the existing ceiling laws
? 1 think the Government should specifically
answer to this question and say whether they are
going to take appropriate measures in this respect.

SHRI K. C. PANT : Sir, I have already
indicated in my first answer that the Government
is taking all possible steps open to it...

SHRI CHITTA BASU : What about these
steps ?

SHRI K. C. PANT : ... to bring about early
land reforms. He refers to a conference of Chief
Ministe-s. As my hon. friend, Shri Kulkarni
stated a little while ago a Chief Ministers'
conference was called to discuss this problem...

SHRI CHITTA BASU : Why not in the
context of this development ?

SHRI K. C. PANT: ... and it i» as a follow-up
of this conference that various steps were taken
and also the Prime Minister wrote to all the
Chief Ministers. I have already referred to all
these various aspects. Now my hon. friend wants
the Government to thank the e parties for what
they have done. Sir the problem is that those
who believe in planning must realise that even if
their ends are right, surely it should be within
the framework of planning as to what use should
be made of land, how much you want for
forests, how much you want for other purpo-es
and so on. All that c-'nnot be done in this
manner by forcible occupation of land, by going
and occupving a portion of some land which
may be necessary for other purposes in national
interests. Is it not proper in the case of even
redistribution of land to do it rh'-r>'i"h leeal
means, through the Government and in a manner
which is according to planned priorities for the
whole nation ? That is a question I seriously put
to him.

Now he gave certain figures. So far as those
figures ere concerned I cannot say
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anything; I do not have the figures with me.

SHRI CHITTA BASU : When lands are
being retained by the Central Ministers
and...

SHRI K. C. PANT : I have no knowledge
of any Central Minister retaining any land.

SHRI CHITTA BASU : ... State Minis-
ters. .

MR. CHAIRMAN : Mr. Mathur.
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SHRI S.G. SARDESAI (Maharashtra)
: You can go and occupy it;

SHRIJAGDISH PRASAD  MATHUR:
I do not want to occupy it. I want the
Government to inplement it. I do not
want to be a lav-breaker.
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[11 AUG. 1970] to a matter of urgent 134

public importance
St Ho Hlo 7  HF T T 47 99
AT & wews wERd, o vy ey Ay
THIA AT qF TATEIT FY I AAET a7
T ¥ G &, e e soi wr dz-
T AT A

St FEN qWT AT TG 9

" AT 0h E fF s e i i s
T Z .

[Interruptions)
St ®o Hlo Ov - /A A AT ATH
TT JEAAAT T B 2 |

oY Ao Ko NAAAFT (WA 937 )
TOF FIZ HF wieH |

St %o @t T AT WG AF 4
g 2 fr sfaat 7 i = ar e
gt & aevEt 4 v g @ fame o
it § w wR % A @ E
spar Welt % fad@ o @@ 19 8, Sfew
Wal @ HE WA & WA HET w1 w0
WA A F8r 2% |

7 AAAGHIE o= g |

St §o "o ¥ WA | AT AW
FIAT T HF SATAT 37 1T A

= 7

o o
aﬁmaqgaiimm:'ﬁrq’wfaﬁﬂ

e )

Y Fo We Gy - AN T AT IAE (AR
dr =TT #1 §%ar 2 | At

MR. CHAIRMAN : Mr. Shejwalkar please
sit down. I do not allow this. There are other

hon. Members who want to put questions.
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SHRI A. D. MANI (Madhya Pradesh): The
hon. Minister is aware that the Prime Minister
in her statement to American correspondents
or American visitors said that the movement
was undemocratic and unconstitutional. The
Minister also spoke about stern steps being
taken. I would like to ask him, what long-
range and short-range steps the Government
are going to take to solve this problem ?
Regarding long-range steps, even though the
subject is within the State List, why cannot the
Central Government have a crash programme
for distribution of fallow land which is
available with the Government and about
which we have submitted a three-volume
report? The Land Acquisition Committee's
Report was submitted to the Government only
the other day.

The second point is. when the land is
occupied, howNye you going to restore the
land to the owner? In one State, West Bengal,
even the High Court orders have not been
carried out. Is the Government prepared to
acquire the land under the Land Acquisition
Act and pay proper compensation to the man
who is deprived of the land ? {Interruption) It
is not a ques-tion of arrest. What steps are you
going to take to restore land to the landowner
and pay compensation to him on behalf of the
State under the Land Acquisition Act?

SHRI K. C. PANT: He referred to the
statement by the Prime Minister to some
pressmen. I have not seen the press report.

SHRI A. D. MANI: In the Statesman. SHRI
K. C. PANT: But T think he called it
undemocratic .

SHRI A. D. MANI
stitutional.

SHRI K. C. PANT.... and unconstitutional,
which it is. It is so. So far as the long-range
and short-range meas-sures to tackle the
problem go, the short-

and uncon-
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range problem is to deal with lawlessness

firmly.

SHRI A. D. MANI: Are you going to
restore the land to the owner?

SHRI K. C. PANT: You asked a series
ol questions. The short-range problem is
to deal with lawlessness firmly. The long-
range problem is to bring about a more
equitable distribution of land, to give land
toli . to give land to the tiller, to
generally bring about a more equitable dii
tribution in the rural areas and to help in
making these holdings economic so that they
can create wealth, they can raise the standard
of living of the people there, so that there is a
measure of contentment and the standard of
living rises and that provides the necessary
stability within which our system can
function. That is the long-range view of the
problem if I may submit with all respect.
Specifically he referred to certain problems
related to the implementation of some specific
law. That I cannot say off-hand.

SHRI A. D. MANI : Are you going to
restore the land to the man who is dis-
possessed because in West Bengal the High
Courts orders have been disobeyed ami no
action has been taken?

SHRI K. C. PANT: According to the
process of law these things should be done.

SHRI A. D. MANI: But it is not done.

SHRI K. C. PANT: Wherever any specific
case is brought to my notice I will certainly
refer it to the concerned Government.

SHRI BHUPESH GUPTA: Sir, I noted

that in replying to this calling attention three
times our Minister said that it will be dealt
with firmly. Indeed he is speaking like the
Home Minister of the Congress regime. But
they should know their feet of clay. This is not
Shri Govind Ballabh Pant or Dr. Katju
speaking. He is speak-in 1970 and when such
language is used. they should bear in mind not
only the big stick they have in their hand but
also their feet of clay. We can condemn this
Government here. We can have a resolution
condemning this Government.

THE LEADER OF THE OPPOSITION
(SHRI S. N. MISHRA): Would you do that?
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SHRI BHUPI SH GUPTA : Yes, Yes. I
will do that. N 'hy not ? I will do that. We
will conden n this thing.

[MR. DEPUTY CHAIRMAN in the Chair]

SHRI RAJN VRAIN (Uttar Pradesh): He
can condem I.

SHRI BHUP1SH GUPTA: I will ask you
to do that.

SHRI RAJN; RAIN: He is not lor
erfhrowing th Government.

SHRI BHUPKSH GUPTA: My friend can
legitimately ask me this question. The position
is this. The Prime Minister has said it is nnde
uocralic. unconstitutional, | illegal. How d<«s
it become unconstitutional ? Which article of
the Constitution is violated whe i the peasants
occupy the surplus land wh ch the landlords
have kept by violating the veiling laws of the
country? The boot is on the other leg. They
are sot accused of acting unconstitutionally
but when the p asants go and occupy this land
kept illegally in violation of our ceiling laws,
the peasantry and those who are living there
are accused of acting unconstitutionally. T le
recovery of this stolen property would also be
unconstitutional even if the thie es will be
acting constitutionally, the rol bers will be
acting constitutionally. II this is the Prime
Minister's definition s ive us from the
definition. Now, Sir, my fr end, Mr. Dharia
was quite right. He put i very bluntly and
pointedly—it is not la id-grabbing, it is tend-
de-grabbing. I coi gratulate Mr. Dharia. He
has shown bett -r wisdom and knowledge of
public affairs than the Prime Minister *of the
country. You talk about this as
unconstitutional and illegal. How is it illegal ?

SHRI S. N. vfISHRA: Are you prepared
to have Dharia as the Prime Minister?

SHRI BHUPiSH GUPTA: I have no.
objection; so long as you do not put Mr.
Morarji Desai ab us, [ am prepared.

Now, Sir. the position is clear. All over
the country it is not the small man's land
which is ieing occupied but land which is
being leld in benami by cheating
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the ceiling laws is being occupied. Land,
surplus land, forest land, name-sake forest
land, land vested in the Government but not
distributed by the Government, that is being
occupied. It is not the land below the ceiling
which is being occupied. I should like to know
why the Prime Minister goes and tells the
Americans that we are acting illegally, when
we are acting absolutely legally, even
enforcing the law. The incompetent land-lord
ridden State Governments have failed to do so
even after 23 years of independence. These
people should be penalised and punished, and
you deal with them firmly, not the peasants. Is
it not a fact that there are 21 crore acres of
land which cannot be distributed, coming
under the categories of surplus land, benami
land, forest land and land vested in
Government ? Why are these lands not being
distributed when 30 to 40 per cent of our
agricultural population are absolutely landless,
when 60 per cent of the population belong to
the category of agricultural labour class or
very poor peasantry ? Land hunger is a big
problem. Why it is not being done, I should
like to know. And why they did not deal with
them firmly all these years, I should like to
know. Sir, prodded by this Government, they
have arrested four thousand people. The U.P.
Government has started arresting them.
Leaders of my .

MR. DEPUTY CHAIRMAN : You have
taken four minutes.

SHRI BHUPESH GUPTA: Leaders of the
SSP, Mr. Madhu Limaye and other, and also of
the PSP have been arrested. Why is it
happening ? [ say, this Government is
committing a treachery against the nation.
Land occupation movement is one of the
greatest movements that the Indian peasantry
has launched. These cowardly and pro-
landlord people talk of having the courage of
temerity to suppress the peasant masses and
they are letting loose the police force on them.
I condemn this Government. The Prime
Minister and others should not enforce the P.D.
Act. And Mr. Charan Singh has said that he
has passed the P.D. Act on the orders of the
Central Government. I would like to invite
Congress Member like Mr. Dharia and Mr.
Chandrashekhar. Forget your bogus party
discipline. Join the land movement
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wherever it is. We shall be giving all our
assistance and blessing just as we expect at
from you.

Therefore 1 would demand that this Go-
vernment should put a stop to this policy of
repression and all the lands occupied by the
peasants, lands in excess of the surplus,
benami lands, name-sake forest lands vested in
Government they should remain in possession
of the occupants. They should be legalised.
That would be in spirit with the Directive
Principles of the Constitution, the Preamble of
the Constitution, and that will be in tune with
the Constitution, and not what the Prime
Minister talks to the American correspondents.
Therefore I demand this action, and 1 do hon;
that this Government will not permit itself to
behave as the agent of the landlords in the
countryside. Now that the situation has

changed, see that the problem of the peasantry |

is solved in a peasant way, in a popular way.
This problem they have not been able to solve
all these 23 years because of ineptitude,
corruption and collusion with the landlords.
The peasant masses are solving it. They have
to be congratulated and I am sure Mr. Dharia
and Mr. Chandra Shekhar will congratulate the
peasant masses for the manner in which they
are solving the problem. Therefore, I condemn

this Government for betrayal of national |

interest (Time bell rings) 1 condemn this
Government for siding with the landlords. I
condemn this Government for letting loose
police terror. I condemn this Government for
inciting the D.M.K. and the Swatantra Party
for non-cooperating with the masses

MR. DEPUTY CHAIRMAN: Mr.

Bhupesh Gupta, please sit down.

I BHUPESH GUPTA : ... they stand
condemned in the eyes of the public as the
agents of the landlords. They will fall in the
esteem of the people. I can tell you this much,
gentlemen, sitting in the Treasury Benches.

(Interruptions)

SHRI K. C. PANT: Sir, I shall try to ignore
the purple pharases of my hon'ble friend and
will just confine myself to some of the points
he has raised.
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The first point he has raised is that the land
which is being forcibly occupied is being
occupied because earlier it had been forcibly
occupied by some-body else. He drew the
analogy of stolen property. Sir, proceeding
with this analogy further, it is precisely
because the law of the land provides a
machinery through which stolen property can
be recovered that it is not open to an
individual .

SHRI BHUPESH GUPTA: On a point
of order. Suppose my pocket is picked and I
see the thief going away with my money shall
I come to Parliament Street Police Station with
a petition or shall I recover my property then
and there from him?

it gaw oy Wer (T )
HqAT wEiE F 90f O qufa F7 g
agi 9T qfw T AT 21 | a7 g dmedl

WY %o TWlo qvy : TeE AT |

&ﬁga-t fﬂ?_{ qer<t ¢ a7 qmn @
weat # qfi ¢, dar ag ol gf g !

2t %o o v : ¥ AWl ATH A
T3 @IE |

Sir, my hon'ble did not hear me. I said that
Shri Bhupesh Gupta said so. That is all I said.
I said proceeding with his argument further, I
pointed out the fallacy in the argument. I said
even if this was so, there is a legal machinery
to recover the stolen property. That is what I
said.

SHRI CHANDRA SHEKHAR (Uttar
Pradesh) : When the legal machinery fails
what is the way out ? When the machinery
does not operate and the people's movement
starts, they force the legal machinery to
operate.

SHRI K. C. PANT; I personally think that
the remedy lies in the democratic process
under which the Government can be
thrown out of office at the next elect'ons if it
does not answer the aspirations of the people.

SHRI SUNDAR SINGH BHANDARI: Shri
Bhupesh Gupta is not prepared to wait for that.
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SHRI A. P. OHATTERIJEE (West Ben-
gal) : Will the C.P.I, here and now de-dare
that they will not combine with the
Congress (R) in Kerala and West Bengal ?

SHRI BHUPESH GUPTA: If the Marxist
Party at India gives up its policy of
opportunism and disruption we shall
certainly overthrew the Government . . .

{Interruptions)

{Shri llajnarain spoke)

MR. DEPUT ' CHAIRMAN: Nothing
should go on reoord.

SHRI BHUPPSH GUPTA: I did not say
that .

MR. DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta, will you please sit down
now?

SHRI BHUPESH GUPTA: I did not say
that.

(h termptions)

MR. DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta tnd Mr. Rajnarain, please sit
down. (Imerriftpiions) I think the House is
interested in Snowing the views of the
Government and in listening to the reply of
the hon. Mini iter. I think the House is not
interested in the quarrels between two
political groups l«re.

(I terrttptions)

ot TIHACOIN . Gg FEIA ARI 8,
aifearae (wvmtng g, w s
2 B TEAT AT AT g7 39 2 ) w0
T a<g 7 au7 wiar fzar w3 A 8EE
ST a7 F AT A9 | Ag HA ARLA
QOO 2 | 0 Ale dzST &1 fAagHA

{Interruption)
ot Igaranais - o afsa o
SHRI K. C. IANT: Sir the other question
was as to what our party had done in the last
23 years or so in regard to this matter.
Actually the Congress Party has been the
pioneer in the Kisan movement and land

reforms movement. Even in the old days,
Pandit Jawaharlal Nehru
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used to lead this movement and in Eastern U.P.
it was he who kindled the first sparks of this
movement. And later on when the country
became free, there was  the Zamindary
Abolition Act in U.P. and in various other
States. If anything was done for the kisan in
the years gone by, before and after
independence, it was  the Congress Party
which did it. Sir, even now it is the
Congress Party which has the courage to say
that there are various deficiencies and though
various laws have been enacted, we are not
fully implementing them on the ground, 1t is
we who are always taking the initiative in
seeing that the deficiencies are corrected.
We do not paper over them; we do not attempt
to hide them. We are conscious of the
deficiencies and we are trying to overcome
them. Then I may refer briefly to only one
other aspect and that is, while the States
have necessarily to take wvarious actions in
regard to land reforms wherever there has
been President's rule, in those States the
Centre has taken vigorous steps. This was so
in West Bengal, in Uttar Pradesh, in Bihar
and in  Punjab. Even now in West Bengal
since the recent President's rule, the Central
Government is attempting to improve the
conditions of the bargadars. In fact, many
Members of this House know that already steps
have been taken to increase their share in cer-
tain cases.

SHRI CHITTA BASU: What about
ceiling on family basis ?

SHRI K. C. PANT: That is under con-
sideration. When the Central Government
has a direct responsibility, it tries to do its
best directly.

SHRI N. R. MUNISWAMY (Tamil
Nadu): Mr. Deputy Chairman, we are now
discussing about what is happening else-
where. I have to make an observation
about our own House. Here in this House
another movement has started and this
movement is "speech occupation  move-
ment" or "speech grab movement". We
find that what is happening here is the
same thing that is happening  elsewhere.
You must also be a strict controller. Other-
wise the Government cannot control what is
happening elsewhere. Now I shall come to
the clarifications. (Interruptions') Now you
see what is happening.
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MR. DEPUTY CHAIRMAN.
please.

SHRI N. R. MUNISWAMY: Sir, it is said
that this is the first step in the revolution to
achieve socio-economic equality. I agree. It
should be like that. But there are constitutional
methods by which we can get this socio-
economic equality. When people do not resort
to constitutional methods and go in for extra-
constitutional metheds of taking the law into
their own hands—whatever may be the
political affiliations and whatever may be the
blessings they get from others—it will be a
threat to democracy. The Government should
be firm. Already our democracy is in dol-
drums. We talk of our being the biggest
democracy in the whole world. But what do
we do ? We do something which will never be
democratic. Sir, I only ask one question. As
the Preventive Detention Act has lapsed, will
the Government give a re-thinking as to
whether it would be advisable to re-introduce
it ? It is not difficult for this Government to re-
open it. Or they can have a variant of this
Preventive Detention Act and see that these
things are curbed. Secondly, my hon. friend
has given out some figures. I find from the
Five-Year Plan document that there are about
98 million acres of land which are cultivable
and culrurable leaving aside fallow lands, etc.

Order,

Leave aside the fallow and all that. [ am
specific, I have read like that. It is 98 million
acres which are today fit for cultivation and I
only wish that the Government should take
steps to see, at least direct the State
Governments, to start with, those lands which
are under their control and are cultivable—
leave aside the fallow the forests and
everything else which is not available for
cultivation—are doled out to them and see that
these people are satisfied. And another thing
which I wish to say is that they are taking steps
to see that the Land Reforms Act. is given
effect to. The Land Reforms Act is being
implemented in a half-hearted manner in all the
States, and whatever they do they do in a half-
hearted manner. Tf they do not see that it is
implemented, we shall not like this
stepmotherly treatment. They should take some
bold steps in this matter to see that it is
implemented very carefully. At least to start
with, these 98
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millions of acres of land which are cultivable
should be doled out to deserving landless
labourers.

SHRI K. C. PANT: Sir, I think the first
point was about the Preventive Detention Act.
I do not really see how it arises here. But, so
far as the history of this Act goes and the
difficulties that have arisen in again adopting
this Act for West Bengal are concerned, the
hon. Member is aware of the problem. I need
not go into that. So far as the question of 98
million acres of cultivable land is concerned,
personally I do not know where he gets this
figure from.

SHRI N. R. MUNISWAMY:: From the Five
Year Plan.

SHRI K. C. PANT: It could be. I think the
point that needs to be considered is that already
in India 41 per cent of our land is under the
plough and that is very high in relation to the
normal balance between agriculture, forestry
and other purposes. While whatever land can
be brought under the plough in addition to
these should be brought under the plough, there
is also the need to have forests without which
agriculture cannot prosper, the need to have
seed farms without which proper seeds cannot
be produced, the need to have grazing grounds
without which you cannot have proper cattle
wealth which is i required for agricultural
purposes, and the need to have proper town
planning and area planning within which you
have parks, schools, hospitals and so on. So, all
in all what with the land occupied by the rivers,
towns and cities, hamlets and villages and
lakes, all this has to be taken into account, and
looking at this figure of 98 millions, it appears
to be a high figure. But I will not contest it
because my hon. friend says that be has taken it
from official sources. I am not questioning it. I
am mearly trying. I am attempting, to give a
total picture because all these things have to be
taken into account, and even on the basic ques-
tion, whether this movement is socialistic, the
question does arise as to how socialistic it is to
transfer Government land to private hands.

SHRI PRANAB KUMAR MUKHER-
JEE (West Bengal): Sir, this movement, the
land grab or land occupation movement—
whatever may be the name—started in the
days of combative radicalism and
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I think il will ;nd with a number of lives and k
will create a lot of blood bath in different parts
of the country. It is not correct to say that only
land above the ceiling are oaupied. I know
personally that some of the lands in. West
Bengal, particularly if the Midnapore district,
which are mu h below the ceiling, have been
occupied by certain parties. In view that, may
I krow from the Minister whether the
Go'eminent will institute a machinery to [K>k
into the matter, whether those lands, grabed or
occupied, are within the ceiling or are beyond
the ceiling?

Secondly ma / I know from the Minister
whether the Government will institute a
machinery so that those lands occupied or
grabbed, w latever it may be, are properly
distribut d among the tillers of the soil and the
local people without leaving them to the
ruercy of the political parties who are
collecting lands by raising slogans and who
are going to distribute those lands only among
th :ir supporters ? May I know whether the
Government will institute such a machinery?

SHRI K. C. PANT: My honourable friend
has railed an important question and I think i
iat attention should be paid to this aspect In
the past, during the regime of the .U.F.
Government . certain lands were fc cibly
occupied and now the question of t jeir
regularization came up. That was an aspect
which was considered as to whethe: the
regularization should extend to thole who
themselves occupied lands which were more
than the ceiling which was laid down for this
purpose. Wherever siicii movements are
utilised fo settle old sco es or as a measure of
political vendetta, those should be doubly re-
gretted.

MR. DEPI TY CH AIRMAN : Now we
have got onl / fifteen minutes more. So if
honourable Members are brief in their
questions, we can accomodate some Members
now. \'r. Banka Behary D; s.

SHRI BANKA BEHARY DAS: Sir, the
honourable Minister's reply was disappoint
ing. An eaceful move
ment, for a legitimate purpose is a demo
cratic movement and anybody who opposes
such a movement or criticises or condemns
such a movement does not swear by demo
cracy* That is the real matter and that i
what we are concerned with. Here isa
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statement of Mr lagjivan Ram pubhashed on
the 9th August, only recently, in clarification,
to his Bhopal statement. He said that the
landless people should take possession of and
cultivate Government fallow land not under the
occupation of anybody. I want to know from
the Minister whether this statement is anti-
democratic or not because it comes from a
Minister and one who is the President of the
Congress. Here he clearly states, "If any
Government land is not under occupation of
any person, then the landless can go and take
possession of such land". I want to know from
the Minister categorically whether he accepts
mis statement of Mr. Jagjivan Ram as
democratic and if he says that it is a statement
which violates democracy, then, is he prepared
to go. . . (Interruptions) The Minister now gave
us a sermon about these illegal acts, about
these unconstitutional, acts. .1 want to know
from the Minister whether he is aware that
after independence, according to the Planning
Commission's report, much more number of
evictions took place in this country than those
during the British regime of one century ?
Does he know how many people were evicted
from their lands after independence ? He talks
of constitutional methods now. Everywhere in
India there is a law operative that no land of
the Adivasis can be taken by non-Adivasis. But
does the Minister know that everywhere in
India the lands of lakhs and lakhs of Adivasis
have been taken away by non-Adivasis and not
a single person has been punished up till now
under the law ? When he takes advantage of
these illegal acts and talks about taking action
against those persons who arc committing
illegal act». will the Minister take care of this
very fact that since independence not a single
person has been punished ? There is also a
documet of the Planning Commission produced
by its Implementation Committee in 1968 in
which they have clearly stated that not a single
Government in India— all those Governments
weTe Congress Governments —has
implemeted even the fundamentals of land
reforms. They have said that most of these land
reform laws have not been implemented in
most of the States, Will he take pride because
his Government is not able to implement those
laws nor is able to enact proper laws ? What h
he going to do about it.
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May I know from the Minister one thing ?
During these few days, “reat leaders of the left
movement including Shri Nath Pai and Shri
Mtdhu Lirnaye have been arrested in different
parts of the country. The General Secretary of
the P.S.P., Shri Prem Bhasin, has even been
convicted and is till in the Rewa jail. May I
know from the Minister whether he will give a
friendly advice to the governments of ell the
Slates that within ihe next one or two months
they should summon their assemblies to pass
radical 1.Uid reform measures at least
according to the advice the Planning
Commission has given? Will he also advise
those State Governments to release all the
arrested persons and try see that the tillers of
the soil are given the land ? If these measures
are not undertaken, T can warn the
Government that, whatever might be their
assurances, this movement will gain strength
and it will go on till the tillers of the soil get
justice done to them and till the citadels of
reaction who are now abusing them are
thrown out.

SHRI K. C. PANT: My friend was dis-
appointed in my statement. As a friend, may |
also express some disappointment that his
party has joined this movement?

The firs! question that he raised was about
this peaceful movement. I do not know
whether it was peaceful to forcibly occupy the
land of others. In any case, he talked of
democracy and what is democratic and what is
undemocratic. Democracy, Sir, cannot rest on
the foundation of violence and lawlessness.

SHRI BANKAY BEHARY DAS: This is
not lawlessness.

SHRI CHITTA BASU : This is imple-
mentation of the law of the land.

SHRI BHUPESH GUPTA: You are guilty
of .lawlessness. You ask Shri Atulya Ghosh
how much money he took from the landlords
of West Bengal .

(Interruptions)

MR. DEPUTY CHAIRMAN: Do not
interrupt, please.

DR. BHAI MAHAVIR (Delhi): We are
interested in knowing how Shri  Bhupesh
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Gupta can explain his position of running with
the hare and hunting with the hound. He
condemns this Government and it is he who
maintains this Government in power .

{Interruptions)

SHRI BHUPESH GUPTA: I do not run
with the hare and hunt with the hound. It is not
true. It is not a problem of hare or hound. The
hunter does not come in. In any case, wolves
are around ?

SHRI K. C. PANT: Continuing with my
earlier reply I would say that the democratic
instinct in my hon. friend. Shri Banka Behary
Das, was strong enough for him to suggest at
least at this stage that the Assemblies should
be called in emergent sessions. This
suggestion would have carried far greater
weight, if it had come before this agitatie

SHRI BANKA BEHARY DAS : For the
last 22 years, what were you doing?

SHRI K. C. PANT: At any rate, I appreciate
that sentiment .

SHRI BHUPESH GUPTA: This is just like
Gen. ODyre saying: "l appreciate the
sentiments of the Indian people for freedom"
and then shooting them!

SHRI K. C. PANT: My hon. friend, Shri
Banka Behary Das, referred again to the
question of what the Congress has done for
the last so many years. [ hardly need to remind
him that it is the Congress which succeeded in
integrating all the Indian States with the
Indian Union. I need hardly remind him that if
zamindari does not exist now, it is the
Congress which is responsible for it. I would
hardly remind him that laws on land reform
and other measures to bring rural prosperity
that have been enacted in the last so many .
years were undertaken by the Congress
Governments. I need hardly remind him .

(Interruptions)
MR. DEPUTY CHAIMAN: Order, order.

SHRI BANKA BEHARY DAS: And
you take credit for the eviction of the Adivasis
and so on.

(Interruptions)
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MR. DEPITY CHAIRMAN:
order, please.

Order,

SHRI K. G PANT: But I have said
earlier that h spite of all these, in spite of
our intention'!, we have not tried to paper
over the fact hat the implementation is not
as it should je in many areas of our
country and ve have been the first to say
so and we h ve taken up this with all
the State I said, when President's rule is
pronu bated somewhere, in a State, we do
take direct steps. Otherwise, we approach the
States. We have been pointing out to them
where the faults lie. In West Bengal also we
have taken measures, and measure” which
are, if 1 may say so with ali respect,
somewhat more progressive the U.F.
Government.

SHRI BHITESH GUPTA: Wonderful, derful.
.. . (Interruptions) I charge the hon. Minister
is deliberately telling a lie to the Hi use. I
charge that the hon. Minister is deliberately
telling a lie to the House .

(Interruptions)

MR. DEPIJTY CHAIRMAN: Order,
order. Mr. iJhupesh Gupta, please sit down.

SHRI BHI PESH GUPTA: If it is out-side
the H<wse, I would have called him

(Interruptions)
SHRI A. P. CHATTERIJEE : Sir, you
can appreciate an answer; you cannot

appri upudence. This is
(Intei I impudence on the part of
ihe Minister when he scys he has done
more than tile U.F. ... (Interruptions)

MR. DEPUTY CHAIRMAN: Please sit
down, please sit down.

SHRI BHUPESH GUPTA: Now they are
evicting tie peasants . . .

(Interruptions)

MR. DEPUTY CHAIRMAN: Mr.
Bhupesh Gurta, please sit down, please sit
down.

SHRI K. ;C. PANT: Facts cannot he
drowned by noist. Facts are facts.
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SHRI A. P. CHATTERIEE: Sir.

MR. DEPUTY CHAIRMAN: Do not
interrupt now . . (Interruptions), You have
taken a long time. Please sit down.

SHRI K C. PANT: Sir. on the last question,
which was posed by Shri Banka Behary Das,
regarding the eviction of the Adivasis, I am
conscious of this fact. I know in my own
constituency this has happened. But, Sir, I
have tried to take steps myself, personally in
my own district as far as possible, to go there,
to try to talk to all the people there and to try to
get the State Government to enact certain laws,
to make them pass an ordinance, which they
have succeeded in doing. If my hon. friends
were to take a direct interest in the resolution
of the problem, since they represent the whole
country, I am sure the situation cannot be as it
is painted here.

SHRI BANKA BEHARY DAS: Mr.
Deputy Chairman, Sir, .

MR. DEPUTY CHAIRMAN: Shri Raj-

narain.

SHRI BANKA BEHARY DAS: Sir,
about the last question, he has not answered,
about Shri lagjivan Ram's statement. What is
the opinion of the Government of India on
that?

MR. DEPUTY CHAIRMAN: Mr. Raj-
Narain.
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faith in parliamentary democratic
processes under which it is open to
every pa ty to peacefully persuade the
citizens of India to its point of view
anc. to seek their verdict through
lormal elections."

F § 97 7 ATA TH 1 I T 69T
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MR. DEPUTY CHAIRMAN : Nothing will

go on record of whatever he says from now
on.

SHRI RAJN/ RAIN : I am not going to sit.
Do whatever you like.

MR. DEPUTY CHAIRMAN: I have told
you, 'four minutes'.

SHRI RAJNARAIN: I am not going to sit.
Do whatever you like. I will sit heTe. When
the: Chair is not going to get the proceedings
sscorded in the proper way, I will have to I
dopt this posture.

MR. DEPUTY CHAIRMAN:
minutes you hav; taken.

SHRI RAJNARAIN:
minutes.

Fifteen

I think, fourteen

[ RAJYA SABHA ]
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MR. DEPUTY CHAIRMAN: If one

Member takes so long, how can I accom-
modate other Members ? This is not possible.

(Interruptions)

SHRI RAJNARAIN: I cannot tolerate
this.

SHRI S. N. MISHRA: He may be allowed
to continue for a little more time, Sir.

SHRI M. S. GURUPADASWAMY (My-
sore) : Let him finish his remarks. Sir.

(Interruptions)

MR. DEPUTY CHAIRMAN :
OTder please.

Order,

SHRI M. S. GURUPADASWAMY: Sir,
may | make a submission? It is true that Mr
Rajnarain has taken a little time but he was
making a point. He was about to finish his
speech or he was about to finish whatever
remarks he was making. Therefore I would
request you to kindly let him finish.

MR. DEPUTY CHAIRMAN: I would ask
you one qusstion. He has taken fourteen
minutes to ask clarification. Do you think I
have done anything wrong ? Do you think [
have not given him sufficient time ?

SHRI M. S. GURUPADASWAMY: You
are not in the wrong but I am making a
request.

MR. DEPUTY CHAIRMAN: He said three
minutes but after four minutes I said time is
over.

SHRI M. S. GURUPADASWAMY.*
What is to be done ? He takes a little time to
make his remarks.

MR. DEPUTY CHAIRMAN: Mr.
Gurupadaswamy, | have no objection. But you
see, when I see 10 to 15 hands rising up all the
time how can I allow so much time to one
Member ? I have allowed 15 minutes to Mr.
Rajnarain and he ha« deprived several others
of their oppornmity. Who is responsible for it
? There has been injustice done to the other
Members.
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ot sitgaz wet (faz) o g
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ad Zidr 2 0 OFE A ge ¥
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SHRI BHUPESH GUPTA : Sir, we shall
take the whole day today. There is no doubt
about it. This is a very serious matter. There
are many others who want to express their
views. The Government should realise that
we have very strong feelings about it. You
lei loose the police upon us and you wtnt us
to sit here quietly ? Sir, you reconcile
yourself to this position that this discussion
shall go on for the whole day today. Mr.
Sardesai is there; other people are there who
want to speak and we would like to hear
everybody.

SHRI PITAMBER DAS (Uttar Pradesh) :
If you allow me to say. I also feel that the
tempers on this issue are much excited—it is
an important matter. After all there are
different points of view about the
demonstration and the violent part of it. If
Members are anxious to carry on the debate
or discussion on this point. I think we should
allow it.

SHRI A. D. MANI: Let us have it for the
whole day.

{Interruptions)

MR. DEPUTY CHAIRMAN: Order

please.

SHRI BHUPESH GUPTA: They make
such a provocative statement when the
whole country is a stir: let us discuss it.

MR. DEPUTY CHAIRMAN : If the
House wanted that this question should be
discussed as a short duration discussion...

SHRI BHUPESH GUPTA : Sir, we shall
also deal firmly with the Government here.

st TrEwWTOEe : HTHE, AT HA
dfaw | gw= 7 YOS ¥ owET 2
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SHRJ PiTAMBER DAS: I think it is
never too late to save a situation.

MR. DEPUTY CHAIRMAN: It is all
right but what I mean to say is, if for one
particular motion .

At TIHATTae sifAy a2

wros fras § afrfos zem 2

SHRI BHUPESH GUPTA: Mr. Deputy
Chairman, you may be sitting here, but six
thousand people are in jail. Our comrades ate
in jail and members of the SSP are in jail. We
are the three opposition parties. We cannot put
up with the nonsense coming trom this idiotic
Government on the land question. Therefore,
we shall also deal with the question firmly.

SHRI PITAMBER DAS: I agree that we
started this as a very normal, and simple
motion, but luckily or unluckily it has assumed
a proportion which cannot be ignored. In view
of that, I suggest let us discuss it. After ail
there are questions of policy and principles
involved. What is the harm, if people want to
discuss it ? Where is the harm Let us discuss
it. After all the right of demonstration is in-
volved. Whether violent or no-violenf people
have their own opinions on this.

MR. DEPUTY CHAIRMAN: Therefore, if
itis the desire of the House

SHRI BHUPESH GUPTA : It is the
desire of the House.

MR. DEPUTY CHAIRMAN: Please sit
down. Please do not interrupt now Just as [
have listened to you patiently,
please listen to me also. Are we to continue
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the proceedings of this House in this manner ?
Durin . the first week of this Session we could
do nothing except Calling Attention motiovs
and no legislative business was done.

( Merruptions)

# TTRATOA © ST, AT TH AR
T qEETT A arEf wEy Zfar W@
FE AT 2 1 EW AT TIer A1 KLl
TIHRTT AEN TF AFAT & | TH AT 97
e ® faar: g =fgd we w9
ATHT TA AT Q& AFAT 2 0

MR. DEPLTI r CHAIRMAN : Please sit
down.

SHRI BHUP iSH GUPTA : The question is
whether we should continue the discussion or
Opt. You tell Mr. Shukla, you tell Mr. C.'taran
Singh, you tell others who are repre sing the
peasentry, if you want order in this House. We
are not here, if they >ehave in a rowdy
manner, in a hooligan manner these cowards
and traitors .

MR. DEPUVY CHAIRMAN: Please sit
down. If ee continue the business in this
manner I lo not know whether it will be
possible for the House to complete any
business what ;ver be the business before the
House. 1 here are a number of important
issues, international issues and other
important issui s and you want that the dis-
cussion shouli prolong for one complete day.
It mea s that the normal business will not be
completed and nothing will be done.

SHRI S. N. MISHRA: It seems that the
House would )e satisfied if one more hour is
devoted to he Calling Attention motion. That
seems t > be the demand and the temper of thr
House and it is for your consideration whether
it should not be done.

SHRI BH1 PESH GUPTA : This list should
be ex lausted. Other people, should speak.
The Congress Party should also speak. It is
iot a party issue at all .

MR. DEPJTY CHAIRMAN: Please listen
now. If you want that all those Members who
have tabled th'- Calling Attention m tion and
the representative of

34RS/70 6
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other parties, who could not get an oppor-
tunity already, should get an opportunity, we
will do that today, but would it not

be desirable that hon. Members should restrict
their observations to a certain time-limit ?

SHRI S. N. MISHRA: Yes.

MR. DEPUTY CHAIRMAN : Could we
allow every individual fifteen minutes like
Mr. Rajnarain ?

oY TIFACCIAT - 777 ATH 0F A11H7 |
it geaw fag dordt ;A sroE S
FAT Fgar g wifa @ ¥ are
# STqET A9E @ 2 0 9gfr a7
929 A 97 9 7 #1f97 fw 7w faew
i1 #rfer s2eor ¥ =a oA faar s
a1 @ 9¢ faaE Fmr ) HET wied
FZewq F v § oy (A1 fawr mome
AN F1 wwAr &1 T T AW AT
A e fo@; wfs @ 7 maaad
R a7 o ez am g A 2
fo= =2 qmoEgai wEr 3 e
w18 iy 787 #ni )

St TIHA(TIAN © 57 qa9 | 79 T
¥ AR F1 A1EA w1 9y fEar arEr
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SHRI SUNDAR SINGH BHANDARI:
You either convert this into a debate or else
you cannot change the rule as you have been
adopting here.

SHRI G. A. APPAN (Tamil Nadu): Mr.
Deputy Chairman, on a point of order. I have
been patiently putting up with all these
unhappy things which cannot be expected of a
House like this. It is really very very
unfortunate, what has happened today. I am
not a rich man. I am also a poor man. I think
the poorest in the House.

SHRI A. P. CHATTERIJEE: That is a
debatable point.

SHRT G. A. APPAN: T belong to a certain
party. 1 am not a man in the street 1 am not
a stranger in this House.
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[Shri G. A. Appan]

Every Member of this House has equal rights.
At least every party should have some say. But
I have been raising my hand from the very
beginning Mr. Deputy Chairman, will you
kindly see that there is a convention that is
developed and observed in this House that no
calling attention notice takes more than a
particular extent of time and that no Member
of this House is given a second say to put a
question or to ventilate his views, more than
once, unless the 250 Members have taken their
own turn ? May 1 also ask the Chair that
whenever Members transgress a certain limit,
after one or two warnings from the Chair he
will give instructions to the House to take no
notice of it and to stop the shorthand notes?
Mr. Deputy Chairman, I am really very very
unhappy. The chair should also be a little firm
in tackling things not constitutional, not
lawful, to call the name of the Member and see
that some firm action is taken. May be I may
not be tolerated by some of the Members of
the House, but to keep the prestige and honour

of the House I request some action. May I 1]

come to my question ?

MR. DEPUTY CHAIRMAN : No, no. You
will get a chance. As it has been the desire that
we should have a little bit longer discussion
on this question, we are allowing a longer
discussion for about half an hour or so. But I
think it would not be a question of exhausting
the whole list; there will be a chance for one
Member belonging to each party. Then we
will have a second round giving a second
chance to every party, within half an hour. We
want to give a chance to all those Members
within half an hour.

SHRI BHUPESH GUPTA : He suggest-5d
one hour. Are you bargaining ? This is
mgracsful.

MR. DEPUTY CHAIRMAN: No bar-

taining.

SHRI BHUPESH GUPTA : Although I
rould like the whole day to be devoted to t, it
should be not less than one hour.

|1 JTANIT ST T AR
T4 4T, ® et ow fe 3 wmr g
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SHRI M. M. DHARIA (Maharashtra) :
Why are yon trying to reply him ?

SHR.T K. C. PANT: I have to answer him.

SHRI M. M. DHARIA : How is Acharya
Vinoba Bhave concerned with it ? The Go-

public importance
vernment should answer this question. If he is
irrelevant it does not mean that you should be
equally irrelevant.
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MR. DEPUTY CHAIRMAN: We will
continue this discussion afterwards. Papers to
he laid on the Table.

SHRI BHUPESH GUPTA : No, Sir, not
before the discussion is over.

MR. DEPUTY CHAIRMAN : I said we
will continue the discussion after lunch; there
is no harm. After lunch we will continue it for
some time.



